HIGH COURT OF DELHI AT NEW DELHI

No. 37/Rules/DHC Dated : 03.11.2015

PRACTICE DIRECTIONS

Hon’ble the Chief Justice has been pleased to issue following Practice Directions for

information and compliance by all Criminal Courts :-

1.

2.

Before commencement of the trial, every Criminal Court shall prepare a gist of the case.

The trial of criminal cases shall be monitored and details of cases shall be recorded in
proforma given below :

Q) Name of accused

(i) Number of case

(iii)  Substance of complaints

(iv)  Number and date of investigation report

(v) Period spent on investigation

(vi)  Reasons for delay, if investigation report is after 60 days of commission of the
offence

(vii)  Offence prima facie found by the police

(viii) Offence charged by the Court after police investigation

(ix)  Commencement of evidence

(x)  Closure of evidence

(xi)  Period spent on trial

(xii)  Reasons for delay in trial if the period spent was more than one month

(xiii) Date of judgment

(xiv) Reason for delay in judgment if after one month of closure of evidence and

(xv)  Explanation for delay

These Practice Directions shall come into force immediately.
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